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ln exercise of the powers conferred by sub-seclion (1)of section 6 of the.Anand Marriage Act, lgog (central Acl 7of 1909), the Governor of Tamit t,Jaau nerety makes ,h" i"i&;;;;., ;;r"y,
RuIEs.

1' short title'- (1)Th6se rures may be caled rhe Tamir NadJ Anand Maniage Rsgisketion Rures.2026.
2. Deflnltlons.- ln these rutes, untess the context otherwise requires._

(a) 'Act" means lhe Anand Marriage Act, 19Og (Centrat Act 7 ot 1909)t

u""*" ,. flrrf lTXimarrrag€" 
Inearrs tho nrarriage solernnised according to the sikh ma.riage c€remony commonty

(c) 'Disirict Registrar" m€ans the Registrar of a Disrrict authorised under rure 3i
(d) "Form^means lhe Form appended to these rules:

(e) "Registe/ means a register of Anand marriages maintained by the Registrar of Anand Marriages;
(f) "Registrar' means the Registrar of Anand Maniages authorised under rule 3;
(g) 'Relaiions" means the family members of the Bridegroom and the Bride, apart from their parents. nemetyi

Ex-lll-1(aF(31) t1l

NOTIFICATIONS BY GOVERNMENT
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(l) patemal and matemal grandJather/grand- motheri

(ii) uncl€ and sunt:

(iii) brother:

(iv) siste[ and

(v) cousin.

(h) The words and expressions used in these Rules' but not defined' shall have the same meaning assigned to

them in the Act.

3. Authorlsation for registratlon of Anand marriages'- For the purpose of regislratlon of Anand Niarriagos

solemnised within the State of Tamil Nadu'-

(1) the District Registrar concerned authorised, by th€ Government by notification under sub-section (1) ol'

section 6 oi ihe Act shall be tie District Regrstralof Anand Malriages:

(2) the sub-Registrailoncerned autt orised by the Government by notification under sub'section (1) of section 6

of the Act shall be th" a"qi"ti"r;r Anuno marriages within his respective jurisdiction'

4.Jurisdiction..TheAnandMarriageshallbe.egisteredwiththeRegistrarwithinwhoseiurisdictionsuchmarriage

2

is solemnised.

S.MaintenanceofRegiste.otmarrlages._TheRegistrarshallmaintainRegisterofAnandMarriagesinFo.m-1.

6. Procedure for Registration - (1) The parties to th€-Anand l'larriag€ shall propare a memorandum in FormJl and

submir the same to the n"gi"t 
"|. "lorig'.ii; 

iocuments of proof of sotemnisation of the marriage to the satisfaction ol

the Registrar and registration fee 
", 

fi;.';;; il;; *iir]in a p"rioo of thirty days from the date of solemnisation ol

their marriage:

Provided that for registration of Anand marriages solemnlsed before lhe commencemenl of these rules such

."rnorr"Orr-r*V Ue subilitted within a period ol onl year from the date of commencement of these rules'

(2)Thememorandumshallbesignedbyboththepartiesofthemarriageandatleasttwootherpersonswho
have witnessed the marriage.

(3) The parti€s to the marriage, who have not registered their marriage within the period specilied under

sub-rule (1), may get ttreir maniage re;slir"o uy 
"ru.itti.g 

th" .emorandum to the Registrar in Form-ll and a declaration

in Form-11 along with documents 
"r 

iir"iLrii" ""rumn[ation 
ol the marriage to the satisfaction of lhe Registrar and

registration fe€ of rupees two hundred:

Provided that such declaration shall be attesled by a Gazetted officer or Member of Parliament or Member of

Legislati;e Assembly or Member of a Local Self Government lnstitutions or Notary

7. Filing of Memorandum.- The Registrar shall filo the memorandum received from the parties lo Anand Marriage

under sub-ru'ies (1) and (3) of rule 6 in th;utility provided in the Tamit Nadu Registration Department Porlal'

S.verilicationandregistrationofAnandmarriage._('])WhereonVerif]cationandScrutinyofthememorandum
and documents .eceived under rule 6, the Registrar is S;tislied tirat ttre marriage nas been solerinised, he may enter the

f"rti"uLi" of tn. -.rriage in the register and issue Certificate of Anand lvlarriage in Fo'm-lV

(2) Where the Registrar has reasons to believe that'-

(a)themarriagebetweenthepa^ieshasnotbeenperformedinaccordancewithAnandMarriage
ceremony; or

(b)theidentityofthepartieSorlhewiinessestestifyingthesolemnisationofthemarriageisnotestablished:

or

(c) the documents tendered betore him does not provide the marital status of the parties'

he may, call upon the parties to produce such further information or documents as he may deem necessary for establishing

th; d;;tit oi tt " 
p"itl"" and ihe witnesses or correctness of the information or documents presented to hlm within a

period of thirty days from date of receipl of memorandum.

9. Refusal of reglstratlon of Anand Marriage.- The Registrar may, for the reasons to be recorded in writing.

refuse the regist.ation-or marriage, if (he Parties lolhe marriage fails to comply with the directions issued by him under

sub-rule (2) of rule 8.
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10. Correction of the entries in the

marriage, if.satisfied that there is typographi
or xegrstration in relation to the name. age
Urstrict Registrar and afllx his signature to s

register.- The Registrar mav. on an
car or crericar misrak'e;l; # #;",1:51,[",11"",{i.1:.:l ix1,n 

j,#.l,.?"ff
or.date- of marriage, make suitable corrections *i,n pr"r,*" 

"""",i""""."iii"uch correction.

"'#lgf":1;l:1TJJ...............f1',:lj',fl:i:T ll::ii",T.,:lg1""|fin;n:,,,",r," * appea,to rhe Disrrict Reeisrrar

Provided thal the delav if anv in filing such appeal nray be condoned for the re_asons to be recorded in writing byli:3J::fi:fiffX;.., 
ir rhe 6isrrrcr'iesis,';,i";;,r#;ililn::"::':",'#;*, 

cause ror not prererrins the appear wirhin

(2) The District Reqistrar sh€ll..after giving opportunity of hearing to the parties concerned, dispose of theappeat within a period of tifteen days from the daie ofi""";,;; il";p;.
12. Retenllon and Maintenance of record._ (1) The originals of lhe Ibe.elainec as pe.manenl record. - 'r-v'y'-\,,,|,currgrlrarsoImememorandumreceivedbylheRegistrarshall

""""!l,'.Jn" 
Registrar shafl arso maintain particurars of rhe corrections made under rure .ro wirh rhe date of

1 Oate of Marriage

2 Place of Maniage
(Specify halt,
auditorium etc)

Local Village Ialuk District

Signature of lhe Husband:

Signature of the Wife

Photo of the Husband to be aflixed Photo of the wife to be affixed

taDe ls Pot rtia loES l\,4the aarrl e As thon de olates rnarna es
Details Husband

la) Nam6: (in capital Ietters )

(b) Nationality

(c) Age and date of birth:
(Sufflcient prool shall be
oroduced)

(d)

(e) Present address

Pr6vious marital slatus

Married

Unmarried

Widower

(f)

Divorced

(s) Whether any spouse is
Livlng : (if yes, number of
spouse living)

Form-l

[See rule S]

Reglster of Ana'td Ma.rlages

Permanent address:
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Name of fathor or guardian

and the relatlonshiP:

(i)

Address:

Name ol mother:

(i)

(ii) Address:

' Put ({ ) mark on whichever
is applicable.Ial

t
I


